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Applicant by Shri. S-P.IKulkarni.

Respondent by Shri. P.k. Pradhan.

It is apparent that the applicant has
not made any representation in respect of
reliefs he is seeking to the respondents.
Shri. Pradhan for the respondents states that
if such representation is madé by the applicant within
4 weeks, the respondents will consider the
representation for granting sﬁch relief as may be
permigssible within 8 weeks thereafter and that
until that representation is &ecided, the applicant's
service will not be discontinued.
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In view of this statement, we
direct that the applicant will make a represen~
tation to the respondents within 4 weeks
and the respondentsg to decide the represen-
tation within 8 weeks thereafter. Applicant's
services shall not be discontinued t1i11 the
representation is disposed of. ‘

With this direction, the O.A is
disposed of.

(M.s.DESHPANDE)
v/C
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